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. 2754] 7 RReeht, qeeafaan, I 4, 2026/°45 14, 1948
No. 2754] NEW DELHI, THURSDAY, JUNE 4, 2026/JYAISTHA 14, 1948
T HATAT
[q@ e (Fstor fasm))

FIAFTAT, 4 I, 2026

1.3, 2848(37).— Yo (FeverT) s, 2008 (2008 F7 11) (R 3T 3% srferfor=rs e smom)
T 9T 20T T ITETT (1) T T&T ARAT T TART Fd gU, Feg T, TH G109 F Hq 20 6 TATT o
qrEsTa 3297 & forw, ag g, e dfer e o stqg=t § &Fr @7 8, 90 v 57 & [T
AT 5ot § 39w Yo aRESEe st A e-atag Fe Area” & Hoared, w@eaE, 6y i
AT % o108, THH T UHT (7 FT ATSUGT F2 o T T ol AT FLdT g !

I I § E TE aTr Fs {7 SARE ATt TSI H TH ATSAAT TR T fafer & e

3T it srater o sfra< S afa=as i 2027 FT ITLTT (1) F Tgd ST 3227 & oy UHT i F srfamgor
T TN 9T AT ST Tl

4014 G1/2026 )
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T U st forfaa =7 § qaw yrferer, stata sfates e afege (g sferrgo), 1@t
FIAT, Tty v, fO9-713101 % @wer 7 STut ST SHE YT FaqT0 10, 3T qEAT TSy
SITrRAT 0 AT B F AT FILAT AT ZTT GAATS FT ATEL T 3T THT AT i<t 7 G 6
TS 3T Uy Ier iy S, Af S BT, FA F TS, AT o TeAw AR saea qHE, ATeer I, s

FT THIRTT IT TEATHRTL FT THhaT &

I afafaaa 7 arer 2097 it ITUTT (2) F FAqud TET TR g7 AT T3 Fwre off sweer

sfaw g,

TH ATETHRAT F Tgd A a7 de W= A< Reeq Iueey g 3fi¥ ST 1T Savwee 8, F Hhifvafeay
FATRET & FaTT TU A THH H AT I, @ Tl &

ATLAT

% ST 5T % QAT FEAT Rrer § “Saaqe-eriire w1t drea” T fFerg Yod aiaser & o
HEAAT % AT AT T&AT §3aAT % AT il ST ATt qrH 7 Fiere fFawom

# | flwg. | fWTJLNo. % | =l AT * srferrger a Fifep/qut | e
e qrey qOX | TH/UAR | UHS W AR ufEfore
e THRATH (LAFS
GERY)
i
TFS H
1 SHTAQE | ofEdTs, Sud | 1119 | smuE 0.0150 0.00607 Aifer
2 q97-106 1134 ATTH 0.0275 0.01113 AifAw
3 fizdqear-01 | 1135 | amuA 0.0200 0.00809 ot
4 1137 au 0.1075 0.04350 Hifarw
5 1141 ATTH 0.0375 0.01518 Aifeven
6 1146 ATTH 0.0200 0.00809 Aifeven
7 1154 AT 0.0125 0.00506 ifarw
8 1155 ATTH 0.0150 0.00607 Aifeven
9 1156 ATTH 0.0025 0.00101 Aifeven
FALTEA 0.2575 0.10420
1 SHTAYT | ST, Sue 6885 aug | 0.0025 0.00101 it
2 TaT- 14, M2 [ 6907 | ammm | 00125 | 0.00506 it
a<- 03
3 6908 g | 0.0150 0.00607 AifArw
4 6909 awuE | 0.0025 0.00101 AifArw
5 6910 aud | 0.0500 0.02023 (IR ES
6 6911 g | 0.0200 0.00809 AifArw
7 6912 gug | 0.0100 0.00405 Aifeven
FAXTRA 0.1125 0.04552
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HILT =T TSI AT

1 STHTAY T, STUA 1197 AT 0.0575 0.02327 A=
2 Fae- 23, ¢fie 1232 gua | 0.0900 0.03642 AfAF
3 Faw- 02 1233 aud | 0.0050 | 0.00202 Fifarw
4 1234 swuE | 0.0025 0.00101 AfAH
T AR 0.1550 | 0.06272
1 THTAE | TTITH, ST 1346 Tase | 0.1375 | 0.05564 Fifarw
2 Fav- 16, ofie 1347 udT | 0.0775 0.03136 AfAH
3 Faw- 02 1348 uase | 0.0400 | 0.01619 ut
4 1349 T | 0.0025 | 0.00101 Fifarw
T AR 0.2575 | 0.10420
1 AT -l | IR, S 186 uase | 0.0125 | 0.00506 A=
2 HEAT- 44, oz 190 Tase | 0.0050 | 0.00202 Fifarw
HqEAT- 01 191 Tase | 0.0100 | 0.00405 Fifar
T AR 0.0275 | 0.01113
1 AT -| F AT, 152 AR 0.0100 | 0.00405 ek
ST a7 - 41, o EIEPIER]
sffe a7 - 01 CEED]
TIEHT
2 153 AR 0.0700 | 0.02833 Fifar
LSl
T AR 0.0800 | 0.03238
1 T -l FIATCAT, 1002 TAAT | 0.4475 | 0.18109 AR
U 74T - 41,
stz q=7 - 03
T FARA 0.4475 | 0.18109
1 AT -| F AT, 1025 TasT | 0.0250 | 0.01012 Fifarw
2 STUS 4 - 41, 1026 T | 0.0625 0.02530 AT
ofte Fav - 04 1027 TasAT | 0.0350 0.01416 &I HED
T AR 0.1225 | 0.04958
1 | FgHmE-Il | ofeg, U 1737 T | 0.0600 0.02428 AfArH
2. Wf 185,92 [ 1738 | e | 02225 | 0.09004 i
Fa- 02
3 1739 T | 0.1500 | 0.06070 qut
4 1740 uesmT | 0.0200 | 0.00809 Fiforw
5 1741 TaA | 0.1050 0.04249 ETE]
6 1742 ueasT | 0.0650 | 0.02630 Fiforw
7 1743 TAAT | 0.1400 | 0.05665 aut 0.01
8 1744 T | 0.1450 | 0.05868 Fiforw 0.04
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9 1746 uesre | 0.1300 0.05261 Aifern 0.18

10 1749 T | 0.0100 0.00405 Aifrw 0.26

11 1750 Tese | 0.0200 0.00809 AifArw 0.30
T SART 1.0675 | 0.43198

1 FgaTA-11 arf~mTR, 688 T | 0.0300 0.01214 AifAF

2 ATAHEAT- 690 T | 0.0025 0.00101 AifArw

3 155, ofte 691 T | 0.0050 0.00202 & IR ER

4 eT- 01 692 T | 0.0250 0.01012 AifAF

5 703 TaAT | 0.2775 0.11230 AifArw

6 704 TaAT | 0.1025 0.04148 Aifrw

7 705 TaAT | 0.1025 0.04148 Aifrw

8 706 uese | 0.1525 0.06170 (1R ES
T AARA 0.6975 | 0.28225

[T, | q.I.37././9./ 319]
HATS @i, [T T sATeawTr/Aaior

MINISTRY OF RAILWAYS
[Eastern Railway (Construction Department)]
NOTIFICATION
Kolkata, the 4th June, 2026

S.0. 2848(E).— In exercise of the powers conferred by sub section (1) of Section 20A of the Railways
(Amendment) Act, 2008 (11 of 2008) (hereinafter referred to as the said Act,) the Central Government, after being
satisfied that for public purpose, the land, the brief description of which has given in the schedule annexed hereto, is
required for execution, maintenance, management and operation of Special Railway Projects namely, “Chandanpur-
Saktigarh 4™ line” in the District of PURBA BARDHAMAN in the State of West Bengal hereby declares its intention
to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under
sub-section (1) of 20D of the said Act;

Every such objection shall be made to the competent authority, namely, Additional District Magistrate ( Land
Acquisition) , Purba Bardhaman , West Bengal, Pin-713101 in writing and shall set out the grounds thereof, and the
competent authority shall give the objector an opportunity of being heard, either in person or by legal practitioner and
may, after hearing all such objections and after making such further enquiry if any, as the competent authority thinks
necessary, by order, either allow or disallow the objections;

Any order made by the competent authority under sub-section (2) of Section 20D of the said Act shall be final;

The land plans and the details of the covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the compete authority.
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SCHEDULE

Brief description of the land to be acquired with or without structure for special Railway Project namely “Chandanpur-
Saktigarh 4™ line” in the District of Purba Bardhaman, in the state of West Bengal.

Sl. PS Mouza with J.L | Plot | RS/LR | " Acquisition Area | Part/ Full | Previous Acg.
No. No. No. Area Areain (LA Case no.)
in Hectare Areain Acre
Acres
1 Jamalpur | Astai, JL No-106 | 1119 RS 0.0150 | 0.00607 Part
2 Sheet No- 01 1134 RS 0.0275 | 0.01113 Part
3 1135 RS 0.0200 | 0.00809 Full
4 1137 RS 0.1075 | 0.04350 Part
5 1141 RS 0.0375 | 0.01518 Part
6 1146 RS 0.0200 | 0.00809 Part
7 1154 RS 0.0125 | 0.00506 Part
8 1155 RS 0.0150 | 0.00607 Part
9 1156 RS 0.0025 | 0.00101 Part
Total Area 0.2575 | 0.10420
1 Jamalpur Jaugram, JL No- | 6885 RS 0.0025 | 0.00101 Part
2 114, Sheet No- | 6907 RS 0.0125 | 0.00506 Part
3 03 6908 RS 0.0150 | 0.00607 Part
4 6909 RS 0.0025 | 0.00101 Part
5 6910 RS 0.0500 | 0.02023 Part
6 6911 RS 0.0200 | 0.00809 Part
7 6912 RS 0.0100 | 0.00405 Part
Total Area 0.1125 | 0.04552
1 Jamalpur Dattapur, JL No- | 1197 RS 0.0575 | 0.02327 Part
2 23, Sheet No- 02 | 1232 RS 0.0900 | 0.03642 Part
3 1233 RS 0.0050 | 0.00202 Part
4 1234 RS 0.0025 | 0.00101 Part
Total Area 0.1550 | 0.06272
1 Jamalpur Nabagram, JL 1346 LR 0.1375 | 0.05564 Part
2 No- 16, Sheet 1347 LR 0.0775 | 0.03136 Part
3 No- 02 1348 LR 0.0400 | 0.01619 Full
4 1349 LR 0.0025 | 0.00101 Part
Total Area 0.2575 | 0.10420
1 Memari -1 Dadpur, JL No- 186 LR 0.0125 | 0.00506 Part
2 44, Sheet No- 01 | 190 LR 0.0050 | 0.00202 Part
3 191 LR 0.0100 | 0.00405 Part
Total Area 0.0275 | 0.01113
1 Memari -1 152 RS 0.0100 | 0.00405 Except
Previously
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Konarpara, JL Acquired
No - 41, Sheet Area
2 no- 01 153 RS 0.0700 | 0.02833 Part
Total Area 0.0800 | 0.03238
1 Memari -1 Konarpara, JL 1002 LR 0.4475 | 0.18109 Part
No - 41, Sheet
no- 03
Total Area 0.4475 | 0.18109
1 Memari -1 Konarpara, JL 1025 LR 0.0250 | 0.01012 Part
2 No - 41, Sheet 1026 LR 0.0625 | 0.02530 Part
3 no- 04 1027 LR 0.0350 | 0.01416 Part
Total Area 0.1225 | 0.04958
1 | Bardhaman- Saktigarh, JL 1737 LR 0.0600 | 0.02428 Part
2. I No- 155, Sheet | 1738 LR 0.2225 | 0.09004 Part
3 No- 02 1739 LR 0.1500 | 0.06070 Full
4 1740 LR 0.0200 | 0.00809 Part
5 1741 LR 0.1050 | 0.04249 Part
6 1742 LR 0.0650 | 0.02630 Part
7 1743 LR 0.1400 | 0.05665 Full 0.01
8 1744 LR 0.1450 | 0.05868 Part 0.04
9 1746 LR 0.1300 | 0.05261 Part 0.18
10 1749 LR 0.0100 | 0.00405 Part 0.26
11 1750 LR 0.0200 | 0.00809 Part 0.30
Total Area 1.0675 | 0.43198
1 | Bardhaman- Saktigarh, JL 688 LR 0.0300 | 0.01214 Part
2 I No- 155, Sheet 690 LR 0.0025 | 0.00101 Part
3 No- 01 691 LR 0.0050 | 0.00202 Part
4 692 LR 0.0250 | 0.01012 Part
5 703 LR 0.2775 | 0.11230 Part
6 704 LR 0.1025 | 0.04148 Part
7 705 LR 0.1025 | 0.04148 Part
8 706 LR 0.1525 | 0.06170 Part
Total Area 0.6975 | 0.28225

[F. No. CAO/Con/L/319]
MANOJ KHAN, Chief Administrative Officer/Con.
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